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THE HON'BLE THE CHIEF JUSTICE ALOX: ARI\DHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT APPEAL No.927 of 2024

JUDGMENT: (per the Hon'ble the ChiefJustice Atok Aradhe)

Mr. Peri Prabhakar, learned counsel appears for the

appellants.

Mr. C. Haripreeth, learned counsel aPp'sars for

respondent No.1.

Mr. Gadi Praveen Kumar, learned Deputy Solicitor

General of lndia appears for respondent No.2'

Mr. K.R. Koteswara Rao, leamed Senior Standing

Counsel for Cantonment Board appears for respr:ndent No.3.

2. [n this intra court appeal, the appellants have assailed the

validiry of the order dated 23.02.2024 passed by ttre learned

Single Judge by which Writ Petition No.4863 of 2024 filed by

respondent No.1 has been disposed of with the ,Cirect.ion to the

Chief Executive Officer, Secunderabad Cantonment Board to

consider the representations dated 31.10.2023, 11.10.2023 and

03.tt.2o2t and implement the order dated 16.02.2023 passedby the tII Senior Civii j
in E.p.No.599 of 20r4,r'"*" 

City civit Court' slecuncerabad,

IO.S.No.757 of 2004.
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Admiftedly, the appellants are not
aforesaid Writ petition. 

Therefore, th

parties to the

e order dated 23.02.2024

appellants

aforesaid Writ petition does not bind the

3 SC 190I
2003 {4) At-P 44e (DB):.

SDl- I{i. MANJULA

4. In view of law Iaid down by the Supreme Court inShivdeo Singh v. State of punjabr 
as well as Division Bench ofthis Court in palavalasa padmanabham 

v. State of Andhra
Pradesh2, leamed counsel for the appellants after arguing the

3

2

//TRUE COPY//

* 
^ 

," B,*.i )f;i

mafter to some extent submits that the appellants be granted
liberty to avail the remedy before the appropriate forum.

passed in the

.DEPUTY 
REGISTRAR,,

,1dy.
SECTh,N OFFICER

4. In view of aforesaid submission, the Writ Appeal is

disposed of in terms of the liberty as prayed for.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
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To
1, The Secretary. Union of India, Ministry of Defence Deparlment New Delhi2: The Chief Ex6cutive on;eer, SecinoL'l.a1; ;;i;;i"""t Board City CivitCourt Compound Secunderabad. *"'"":
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HIGH COURT
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JUDGMENT

WA.No.927 of 2024

DISPOSING OF THE WRIT APPEAT.

WITHOUT COSTS.
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